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end: 

Q Q R _ _ i „- I n e x e r c i s e of t h e 
n M p f , conf prred" by s e c t i o n 10 of t h e Dadra and Nagar Hay e l 
Set 1961 f 35 of 1961) , t he C e n t r a l Government hereby exten 
t o t h e Union t e r r i t o r y of D adra and Naga* Have l i 5 _ the 
Maharashtra Rale of Trees by Occupants be long ing t o 
S c h e i u l S T r i b e s (Regulat ion) A c t , 1969 (Maharashtra Act 
XKTTI of 1969) , as in f o r c e i n t h e S t a t e of Maharashtra 
at t h e d a t e of t h i s n o t i f i c a t i o n , subject t o the fo l lowing 
m o d i f i c a t i o n s , namely t -

MTTIC^TlOM 

1 , Throughout the Ac t , u n l e s s o the rwise d i r e c t e d 
i n t h i s n o t i f i c a t i o n , ^ 

(a) 

(fe) 

for the words " S t a t e Government ' , 
wherever t h e y occur , t h e word "Admin i s t r a to r " 

• 1 s h a l l he s u b s t i t u t e d 

for t h e word " C o l l e c t o r " wherever i t 
o c c u r s , t h e words "Deputy Conservator" 
s h a l l be s u b s t i t u t e d , 

2 , I n s e c t i o n 1, for s u b - s e c t i o n ( 2 ) , t he fo l lowing 
s u b - s e c t i o n s s h a l l be s u b s t i t u t e d , namely *•* 

"(2) I t extends t o the whole of t h e Union 
t e r r i t o r y of Dadra and Nagar H a v e l i . 

(3) I t s h a l l come i n t o force on such d a t e 
as t h e Admin i s t r a to r may, by n o t i f i c a t i o n i n 
t h e O f f i c i a l G a z e t t e , a p p o i n t . " . 

3„ In s e c t i o n 2 , -

(P) i n s u b - s e c t i o n ( l ) , ~ 

( I ) for c l a u s e s (a) ,Cb) and (c) 9 t h e fo l lowing 
c l a u s e s s h a l l be s u b s t i t u t e d , namely s-

&(a) "Administrator1 1 means t h e a d m i n i s t r a t o r 
of "the Union t e r r i t o r y of Dadra and Nagar Haveli 
appointed by the P r e s i d e n t under a r t i c l e 23y 
of t h e C o n s t i t u t i o n ; 

(b) "appoin ted day" means t h e d a t e appointed 
under s u b - s e c t i o n (3) of s e c t i o n I ; 

c o n t d , . . 2 / -



2 of 1971 

2 of 1971 

4 . 

o: 1964 

(e) "Collector11 means the co l l e c to r of Dadra 
PU$- l a gar Em ell ? 

(ca) d e p u t y Conservator" means the Deputy 
Con sarv at or of F o r e st s ; * $ 

( i i ) in clause (d) , a f ter the words end figures 
"Indian Forest a c t , 192?", the words "but 
does not include the Deputy Conservator" 
shpll be i n s e r t e d ; 

( i i i ) clause ( g) ' .shall omitted; 

Civ) i n clause (h) , for the words "Sta te of 
Maharashtra", the words "Union t e r r i t o r y 
of.Dadr-a and Nagar .Haveli" sha l l be 
subs t i tu ted 5 

(v) for clause ( i) , the following clause shal l be 
subs t i tu ted , namely '*-
11 ( i ) ' t r e e s ' means t r e e s i n the holding of an 

occupant, but does not include the . 
t r e e s which exclusively belong t o the 
Government under sub-sect ion (2) of 
sect ion. 24 of the Ba.dra and Ha gar Haveli 
Land Revenue Mmini s t r a t i on Regulation, 19711" ; 

(b) i n sub-section (2 ) , for the word "Code", the 
. .d f igures nBadra and Ma gar Haveli Rand Revenue 

Idmin i s t r a t i on Regulation, 1971" sha l l be subst i tu ted a 
word s ana 

Men* XXXIV 
of 1964 

Man. XXXIV 

I n s e c t i o n 6, i n s u b - s e c t i o n ( l ) , -

(a) . for the words, brackets and f igures 
"the commencement of the Maharashtra Sale 
of Trees bv Occupants belonging t o Scheduled 
Tribes (Regulation) (Amendment) i lct , 1.974", 
the words "the appointed d sy" sha l l be 
subs t i tu ted 5 

(b) • for the words, f i gu res , brackets and l e t t e r 
"sec t ion 3 of the Maharashtra Fe l l ing of 
Trees (Regulation) Act, 1964, and where such 
permission i s deemed to have been granted 
under s u b s e c t i o n (1C) of section 3 of t h a t 
Act, the appl ica t ion shal l s t a t e such fact 
t he r e in" , the words and f igures "the Dadra 
and Nagar Haveli Land Revenue Administration 
Regulation, 1971 and the r u l e s made t h e r e ­
under" shal l be subst i tu ted* 2 of 1971 

5 . In sect ion 7?~ 

Ca) for the words "such au thor i ty as may be 
prescribed .in t h i s behalf", the words 
"the Collector" sha l l be subs t i t u t ed ; 

C O U T e ri o o 3 / -



6. 

-,-,-nq "aTjDsllate a u t h o r i t y ' , 
( b ) for t h e ^ S ^ T * ISbor" s h a l l be s u b s t i t u t e d g t h e word " C0±4.«CX,VA 

, , for t h e words " a s I t t h i n k s " t h e «o rd 5 
t 0 ) „ f s he t h i n k s " s h e l l * • s u b s t i t u t e d . 

I n s e c t i o n 7-&?"" 

( ? ) m s u b - s e c t i o n ( l ) -
„ 4.we ir-,rcie " the Commissioner of the 

( 1 ) for t h e words TO v o r c l £ 
D i v i s i o n c o n c . i n - ; ^ „ t h 0 
it Commissioner J J g M 1 be s u b s t i t u t e d ; 
word n c o l l e e t o r snaJ-J-

, . 0 t h e vords " i t or" 8&A t h e words 
C l l ) S i t s S f o r " , s h a l l be o m i t t e d , 

(b) i n s u b - s e c t i o n ( 2 ) , -
• ~A r»moi»fl i 11 the two 

( i ) for the word » = t°n
 e vo id 

C i i ) t h e words • » or" o c c u r r i n g i n W p l a c e s 
K s h e l l be o m i t t e d , 

-K-on 13 t h e fo l lowing s e c t i o n s h e l l be 
n For s e c t i o n JU?, ^Ufc 

s u b s t i t u t e d , namely >~ o n 

i q T h e ^ c l - . i n i s t r P t o r may, ** " ~ r S t h e 
"Power 13* O f f i c i a l Gaze t t e , and sub jec t t o vw 
t o make i n t h e O f f i c i a ^ J p u b l i c a t i o n i ^ t j e 
r u l e s * f f ^ r e naks r u l e s for c a r r y i n g 

S S T e t t e * Z t S p r o v i s i o n s of t h i s l e t J 

8 . 
S e c t i o n 14 s h a l l be o m i t t e d , 
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